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IN THE CENTRAL ADMINISTRATIVE TRIEUNAL, JAIPUR EENCH, JAIFUR.

CP 143/94 in
CA 530/94

(1]

Date of order 15.,2.95

Kesra

(2]

Applicant
v/s

Shri Ramesh Tirpathi and . ) )
Others : Respondents

Mone preseht for the applicant.

Mr. .3, Hassan " :  Counsel for the ggsPQndents;
CoRAM

Hon'ble Mr. Gopal Krishna, Member (Judicial)

Hon'ble Mr, ©,P, Sharma, Vemker (Administrative)

PER HOM'BLE MR. GOPAL I'RISHil4, »EMBER (JUDICIAL)

In this Contempt Pztiticn, it has baen stated
that the respondents being under a legal obligation to
comply with the ordsr of the Trilunzl pasced in CA no. 530,94
on 24.11.94 to the effect that they shall allow the
applicant te continnez to work as a Juniocr Clerk,if he has
not be2n reverted to a lower post but the =said directicon
has not be=n complied with and zs such the respondents

are liabkle for conte2mpt. The A in question has already

bzen dismissed by an corder dated 14,2,95, In the circumst=l 3

ances this Ccntemnpt Petition does not survive. It is

hereby Jdismisssd, Notices issusd stand discharged,
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| Crkov ¢
(C.P. sn&gm%) (GOPAL FRISHNA)
MEMBER(A) MEMBER(J)



